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In the Jharkhand High Court

Case No : Crl. Appeal (D.B.) No. 412 of 2010

Chetlal Mahto and Others APPELLANT

Vs

State of Jharkhand RESPONDENT

Date of Decision : 05-11-2014

Acts Referred:

Citation : (2015) 1 AJR 502

Hon'ble Judges : Rongon Mukhopadhyay, J;Rakesh Ranjan Prasad, J

Bench : Division Bench

Advocate : Amrita Banerjee, Advocates for the Appellant

Judgement

1. Heard learned counsel appearing for the appellants and learned counsel
appearing for the State on an Interlocutory Application bearing I.A. No. 4514 of
2014 filed on behalf of the appellant No. 2-Maheshwari Devi, wherein prayer has
been made to admit her on bail, during pendency of the appeal. Learned counsel
appearing for the appellant submits that earlier the prayer for bail of this
appellant and other co-convicts had been rejected by this Court on 29.09.2010,
taking into account the gravity of the offence, but at the same time, liberty was
granted to the appellant to renew the prayer for bail after completion of three
years in custody after the impugned judgment.

2. Learned counsel appearing for the appellant further submits that the
appellant, happened to be the mother-in-law of the deceased and that though
the evidences are there that this appellant and other co-convicts subjected the
deceased to torture, on account of non-fulfillment of the demand of the dowry,
but this appellant, being the mother-in-law of the deceased, has nothing to do
with the demand, allegedly made by the co-convicts and that the appellant had
little concern with the affairs of the wife and husband and that the appellant has
already completed four years in custody after the judgment and further the
appellant has already served sentence for more than five years.

3. Regard being had to the facts and circumstances of the case, during pendency
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of the appeal, the appellant No. 2-Maheshwari Devi is directed to be released on
bail, on furnishing bail bond of Rs. 10,000/- (Ten Thousand) with two sureties of
the like amount each to the satisfaction of the learned Addl. Sessions Judge, Fast
Track Court-II, Chatra, in connection with Sessions Trial No. 67 of 2006. I.A. No.
4514 of 2014 stands disposed of.
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